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APPEAL NO. 117/2025 (WZ)

Sadguru Raghuveer Pednekar ...Applicant
Versus
GCZMA & Ors ...Respondent

AFFIDAVIT-IN-REPLY ON BEHALF OF RESPONDENT
NO. 1 (GCZMA)

I, Shri Sachin Desai, major of age, holding the post of Member
Secretary, Goa Coastal Zone Management Authority (“GCZMA”)
i.e., Respondent No 1 herein, having office at 4™ Floor, Dempo
Towers, Patto, Panaji, Goa, do hereby make solemn affirmation

and state as under:

1. I say that I am holding the post of Member Secretary,
GCZMA. I say that I am filing the present affidavit based on
the records available with my office and that I am competent

to depose in this case.
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[ say that I am filing the present Affidavit-in-Reply for the
purpose of opposing the relief sought in the present appeal.
Nothing in the aforementioned Appeal filed by the Appellant
be deemed to have been admitted for mere want of specific
denial. Nothing may be deemed to have been admitted for
want of traverse seriatim. 1 crave leave of this Hon’ble

Tribunal to file an additional Affidavit, if found necessary.

I say that the present appeal challenges the Order dated
28.02.2025 (“Impugned Order”) passed by the answering
Respondent. 1 say that vide the Impugned Order the
Appellant herein was directed to demolish the ‘under
construction G + 1 structure with plastered masonry walls
with ground floor RCC flat roof slab and under construction
masonry works on the first floor having permanent plinth’
identified as “Structure C” and the ‘G +1 structure with
plastered masonry wall and RCC roof having permanent
plinth® identified as “Structure E” belonging to the
Appellants herein. [ say that the Impugned order was passed
upon giving the Appellant an opportunity of being heard
after following the principles of natural justice. I say that the
Impugned order is a reasoned and a speaking order.

(The Impugned Order dated 28.02.2025 is at page 27 of the
Appeal)




I say that Survey No. 116/35 of Village Morjim, Peme!(g

™

Goa (“said Property; subject Property”) falls within Rive
\

NDZ (CRZ-IIT) and partly falls outside the CRZ as peN\@

* %ﬁeﬁn
Vi

Q .
CZMP 2011. T say that according to CRZ regulations, no \OA {

permanent construction is permitted within NDZ area,
except for repair and reconstruction of structures that existed
prior to 1991, subject to obtaining prior permission from

GCZMA.

I state that the Respondent received a Complaint dated
25.04.2022 alleging that the Appellant is carrying out illegal
and unlawful construction in the subject property, without

obtaining requisite permissions and licenses.

I say that a site inspection was carried out on 07.1_0.2024. |
say that the Site Inspection Report dated '07.10.2024
recorded violations of CRZ Notification 2011. - .

Annexed hereto is the map/-pla‘x}ﬁof the subject property

prepared by DSLR marked as “Annexure A”.

I say that vide Show Cause Notice dated 15.10.2024, the
Appellant was put to notice that a complaint dated
25.04.2022 was received by the Answering Respondent and
that site inspections were conducted pursuant to the said
complaint. I say that the Appellant was informed that the
perusal of the inspection reports revealed gross illegal

construction resulting in violation of the CRZ Notifications.

7

/
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10.

(Show Cause Notice dated 15.10.2024 is at page 34 of the
Appeal)

The Appellant, in its reply before the GCZMA, contended
that the impugned structures situated in the subject property
are pre-1991 constructions. In support of this contention,
reliance was placed upon the survey records, wherein the
name of Shri Raghuveer Dharma Pednekar is reflected as
being in possession of a house in the subject property. It is,
however, material to note that the Respondents are in
occupation of five distinct structures, whereas the documents
relied upon pertain only to a single house bearing No. 135. A
perusal of the site inspection report, along with the
photographs which were also placed before the Hon’ble
High Court in Writ Petition No. 2146/2024 (F), clearly
establishes that Structure ‘C’ (presently under construction)
and Structure ‘E’ are new constructions, whereas Structures
‘A’, ‘B’ and ‘D’ form part of and have been integrated with

the house bearing No. 135.

I say that the Appellant has failed to produce any cogent,
reliable and convincing material/documents to show that the
Impugned Structures, are pre-1991 structures. I say that the

Appellant is put to strict proof of the same.

[ say that in view of the above, the present appeal is liable to

be dismissed.



I say that what has been stated in Paras 1 to 10 are true to my
own knowledge and/or are based on documents/records

available with the Respondent and the contents of the same

are true and correct and nothing material has been concealed

herein.

Solemnly Affirm on Oath

Place: Panaji, Goa.

Date: 17.09.2025

NOTARIAL

DEPONENT

Solemnly affirme; “1ofy
Sach/n Desac

P K o) o r——
Yho is identsed berore we by

e me

— ——

T—— At Pamyim - Gog
St No, :.zt/o‘ D024~

Date, '7/09 /2015‘

W
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Annexure A

GOVERNMENT OF GOA
Directorate of Settlement and Land Records

PANAJI-GOA

@ SITE PLAN

Scale 1:2000

NOTE

Surveyed & prepared by :-
Rajesh Harmalkar (F.S) @Y

7 g N\
( % \ 3
( / As per the notice of site inspection of Member Secretary, Goa Coastal Zone Management Authority

o vide their letter No.GCZMA/N/ILLE—COMPU22-23/36/2620 dated 08/11/2024 in respect of

S.No/Sub Div No.116/35 of Village Morjim of Pernem Taluka.

THE LEGALITY / ILLEGALITY OF NE-IW STRUCTURES SHOWN ON THIS
PLAN IS NOT KNOWN AND THEREFORE THIS PLAN SHALL NOT

RE USED FOR ANY PURPOSE SUCH AS DEVELOPMENT OF

STRUCTURES, REVENUE SURVEY MATTERS, OBTAINING LICENSES,

USED FOR REFERENCE PURPOSE ONLY.

PERMISSIONS, CONVERSION OF LAND, ETC. THIS PLAN SHALL BE

LEGEND

e
:l Structure as per Survey plan

New Structure existing at site
Identified by GCZMA

i Temporary Shed

LEGENDS
—

CRZLINE I

Seen by

Sidd%cnker

(Head Surveyor)

Surveyed on 15-11-2024.

FILE No. 19-Ds1.wne-Cew0Rz—Mappms/24“3
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